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O R D E R 
 

27.08.2019  Learned counsel for the Appellant submits that the Appellant 

being the third party, the impugned order was not communicated to him.  The 

certified copy was applied but has not yet been provided by the Adjudicating 

Authority, Division Bench, Chennai.  He prays for and is allowed to file proper 

application for condonation of delay within a week. 

 Post the case ‘for Admission (Fresh Case) along with proper petition for 

condonation of delay, if any filed, on 5th September, 2019.   
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